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The following Ordinaoce promulgated by the Govemor of Kerala on

the l2th day of F;bruary, 2018 is hei€by published for general information'

By order ofthe Covdoor,

B. G HARINDMNATH,

Ls,,r Secretary.
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ORDTNANCE No. t Of 20t8

THE KERALA INVESTMENT PROMOTION AND
FACILIIAIION ORDINANCE, 20 I 8

_ Promulgared by the Gov€mor of Kerala in the Sixly_ninth year
of the Republic of tndia.

AN

. ORD]NANCE

to gire.qlJed tu ce ain proposals of the Government qf Kerala ,o
avoid delay in granti g valious licences, permission, upprovals,
clenran.es required un.ler. various enache ts and.for othii mafters
connected therc\rith or incidental thererc.

Prsa rle.-WHERliAs, the Kerala lnveslnent promotion and Facilitation
OndiraDce. 201? (22 ol 20lZ) was promul9red by the covemor of Kemla
on thc 20th day of Odober. 2017r

^ 
AND WHLRIAS, a Bill lo replace lhe said Ordimnce by an Acl of the

Slalie Lagislarurc could not be introduced in. and possed by the kgislalive
AsseEbly of lhe State of Kerala. in itr session which held on thegth day of November, 2017i

^ ..AND WHIRLAS. in order lo keep alive the provisions ofthe said
Urdrnance. lbe Kemla Investrncnt promolion and FaciliErion Ordinance,
2017 (35 ot 2ol7l was promulgaled by rhe covemor of Kerala on lhe
20tb day of Decenber. 2b t 7r

^ 
AND WHEREAS. a Bill to replace the said Ordinaoce by an Act of the

stlte t-€grstarurc was inuoduced in the Kemla Legislative Ass€mbly as Bill
No. 88 of the Foune€nth Kerala t egislative Assembly and the same could
Dot be passed by the LeSislarive Ass€mbly duriog irs s€ssion which
commeDc€d on rhe 22nd day ofJanuary.2018 and e;ded oD the 7th day
of February, 2018;



AND wHeRcAs, utrder sub-clause (o) of clause (2) of Article 2 1 3 of dr
Constilulion of tndia, the said Ordinance will cease to opemle on lhe

5th day of March, 2018;

Aro Wuunrres, difficulties will arise il the provisions of the said

Ordinance are not kept alive;

AND wHERE^s, the tegislative Assembly of the State of Kerala is not

iu s€ssion. aod the Governor of Kerala is satisfied tbat circumsonces exrst

which r€nder it nec€stary.for him to take imm€Fial'e action;

N{)w, Ttt[REFoRE, in exercise of the pbwers conferred by claus€ (l) of

tuticle 213 of the Constitutior of lndia, lhc Govtmor of K€mla is Pleased

lo promulgale Oe following Ordinance:

l. Short titte and commencement -(I) This OrdiDance may be

called the Kemla Ilvestment Promotion and Facllitation Odinaoce' 2018'

(2) lt shall be deemed to have com€ inlo force on the 2Oh day of

Octob€r 201?.

2. Acts 34 ql tg60 Lnd 20 of 1980 to be temporaily umended'-

During the period of operation ilf this ordimoc€, the Kerala Shops and

coirmlrciaf E"tubli"ttoients Act, 1960 and the Kerala Headload Workers

Act. 1978 shall have effect subject to the amendm€nls specified in

sections 3 a[d 4.

3. A endment oJ Act 34 of 1960.-In th€ Kerala Shops and

Commercial Establishments Act, 1960 (34 of 1960)' in section 5A' in

sub-section (4), after the words "in the prescribed form"' the words

-on the same day of the receipt of application" shall be inserted'

4. Amendment of Act 20 oJ 1960 -ln the K€rala Headload

WorkeB Act. l9?8 (20 of 1980). after seclion 9. tbe following section

shall be inserted, nam€ly:-

"gA. Engaging the services of hludload worteru'-(l )

Norwithstanaing iytring contained in any of thelprovisions of-lhis-Acl' no

employer is under the obligatioD to engage h€adl'oad workers for the work

conrncted with the establistment, such as looding and unloadiog any aticles
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froor or lo any vehicle. vessels or any otner contatneN. thal is done either

:l^jT Tl.y* r: 9*rEr hims€tt' or by ensaging his own workers or by
nleans oi any machiner],

(2) pvery headload wo*er shall be enlirled ro wages nodtied bv
lhe covemrqenr under lhe provisions ot.rhis Acr only lf rfrei serri.rs travl
been engaged by the employer or owner of an establishmeot.,,.

. 5. Power to nake ru/er {i) The Covedrment may, by notification inlhe Gazette make rules either prcspeotiv€ly or retrospectively for thl
purposes ofrcarrying into elTecl the provisions of this Oidinanoe.

t2) Every rule nMde under this Ordinanc€ shall b€ laid. as soon as
nray bc.afier ir is made. before lhe L€gislarir,e AssemUfy *frife ir is in
s€ssron ror a totat period of lbuneen days which may be comprised in one
sesslon or ln two successive sessions, and if belore the expiry oi the
session, in which it is so laid or the session immediarely fofio*ing, tf,"
l,e€islative-Ass€mbly makes any modificalion in the rub o; decides thii the
rule should not be made, rhe rule shalt ttereaner mue 

"ffirct 
oniy in 

"u"imodified fornr or be of no effect. as the case may be; so howiver that
any such nrodification or armulment sllall be withouf prejudice to rhe validity
of anything previously done under thai rulc.

_ .6. Repeal and savtr&-(l) The Kerala Investment promotion andFacilitation Ondinance.20lZ (35 of20t7) is hereby repealed.

. . 
(2) Norwirhstanding such repeal. anything done or de€med lo have

Deen done or any action taken or deemed to have been laken under theprincipal Acls as amended by the said Ordinance. shall Ue Oeemea ro

Tl:-:::" 0.". or laken under rhe principal Acrs as amended b) this

P. SATHASIVAM,

GOVERNOR.


